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:lor leave to introduce a Bill to pro-
vide for the better supervision and 
more elrective administration of Hindu 
public religious endowments and for 
tte ~ ronnected therewith. 

:\I,. Speaker: The question is: 

"That leavl' bl' granted to intro-
duce II Bill to pl"Ovide for the 
better supervision and more 
rlrective administration of Hindu 
public religious endowments and 
fo1' matters connl'cted therewith." 

The mot.ion WC(s adopted. 

Sbrl A. K. Sen: I introduce the Bill. 

lUI, lull. 

KIIUDA BAKSH ORIENTAL PUBLIC 
LIBRARY BILL' 

Tho Mmister of Educatlou (Sbrt 
M. C, Cbarla): I beg to move fOI" leave 
l(J introduce.. Bill to declare the 
Khuda Baksh Oriental Public Library 
"I Patna to be nn instituti()n of na-
tional importance and 10 provide for 
it£: a.dministration and t'ertnin other 
"'onnl"Cted matterf'. 

Mr. Speaker: The que.lion j,;-

"That leave be II·anled to intro-
duet' a Bill to declare the Khuda 
Bak.h Orienlal Public Library at 
Patna to be an institution of 
national importance and to pro-
"ide for it. administration and 
certain other connected matters." 

h~ ntotum wa. adopted. 

Slart M. C. CIIaC.a: I introdvce the 
11 ill. 

12.5'1l1l'i. 

AUGARH KUSLU4 UNIVERSITY 
CAlIENDMENT) BILL· 

leave to introduce a Bill turther to 
amend the Aligarh Muslim University 
Act. 1920. 

Mr. Speaker: The question il: 

';That leave be granted to intra-
d uCe a Bill further to amend !be 
Aligarh Muslim University Act. 
1920". 

The .notion was adopled. 

Sllrl M. C. C .... Ia: I introduce the 
Bill. 

12.&1. lin. 

STATEMENT RE: ALIGARH MUSLIM 
UNIVERSITY (AMENDMENT J 

ORDINANCE 

The MlDlster of Education CBbrl 
M. C. CIlaCIa): J beg to lavon the 
Table a copy of the explanatory 
statement giving reasons for Im-
medJate legislation by the Aligarh 
Muslim Univer.ity (Amendment) 
Ordlnance, 1965. a. required unde,· 
rule 71 (1) of tho Rule. of Procedure 
and Conduct of Bu.ineas in Loll: 
Sabha. 

11.58 lin. 

PAYMENT OF BONUS BILL' 

TIle MtaWer of LallOII, alld Em-
pJo,.lIlellt (SIlrI D. 8aaJhrayyal: I be. 
to mOve for leave to introduce a Bill 
to provide for the payment of bonus 
to person. emploved in certain elta-
b1ishments and for matlera connected 
therewith. 

Slut 8. M. BIUleI1ee (Kanpur': I op-
pose the Bill at t~ IntroducUC8I step 
lIMIt. Ybii will remember that the 
six membtirs of the Bonu. ~ ll lon 
who repream' the entire o ~ 
clu. of the country aDd the ,boWl'll-
ment repre""ntativea made u.arumous 
recommendations. Only one r rnembcIr, 
who repre,ented. the emPtfra. ,ave 

TIIe ........ r of U-U.... <Bbrt • report of disHnt. J am rry tbat 
M. C. Cbqta): I be, to '~ tor Government has taken no only of 
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